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NAL, PRINCIFAL BENCH

OA No.1238/2001
Mew Delhi, this the 23th day of dJanuary, 2003

Hon'ble &hri Shankar Prasa

Rahul Sachdeva
Ticket Cllactor
Northern Railway, Riy.Station,Delihi . e Applicant

VeI SUS
Union of India, thirough

1. Sacretary

Railway Board, New Delhi
. Genaral Managsr

Northsrn Railway

garoda Houss, MNew Delhi
3. Divisional Raillway Manager

Northern Railway

ntry Road, New Deihi - R
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Applicant sssks quashing of the penalty impossd upon
him. We ars purposely not going into the Tacts of iths
case and no opinion is b&ing expressed in this rsagard,

the reason being that the disciplinary authority had

further direction that on  e&Xpivy of 3 years, the
reduction -will have the eTfsect of postponing the fTuyturs
increment of pav of ths applicant. Accordingly, his pay
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